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Motor Vehicle Taxes

.-1215‘ Dr. L, M Singhvi: Will the
Minister of Transport be pleased to
state:

(a) the steps taken to secure unifor-
mity and rational simplification in the
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pattern of collection of motor vehi-
cles taxation;

(b) whether the State Governments
have indicated any measure of agree-
ment in this matter; and

(c) it so, what is being done in
pursuance thereof?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (¢). A statement
giving the information required is
laid on the Table of the House. [Placed
in Library, see No. L. T.—2790/64.]

Dr. L. M. Singhvi: May I know
whether Government have made any
further efforts in respect of the imp-
lementation of the principle of single-
point taxation on transport vehicler
and the principle of the abolition of
octroi which was accepted by  the
Government of India earlier?

Shri Raj Bahadur: So far as single-
point taxation is concerned, it is of
two types: one is between two States
and the other is between more than
two States. So far as the tax as bet-
ween two States is concerned, all the
States have agreed in regard to the
prineiple of the single-point taxation.
It has been implemented also except in
the case of Madras and Mysore where-
in it is under negotiation. So far as the
other type is concerned, as I have
indicated, there is a study group
appointed; it is going to advise in re-
gard to the method and the manner
in which this tax will be realised on
the basis of single-point taxation.
About octroi, that is also a matter
which has been taken up with the
State Governments,

Dr, L. M. Simghvi: May I know
whether the Government is making
any effort to rationalise and reduce
the taxes on motor vehicles in this
country and to make them uniform
all over the country and, if so, what
is the result of that effort?

Shri Raj Bahador: That is exactly
the question which I have answered
in the two-page statement. That is
what we are doing.
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Dr. L. M. Singhvi: There is no men-
tion, Sir, in this statement in respect
of rationalisation and reduction of
this tax....

Mr. Speaker: I will allow him
another opportunity., Let him regume
his seat now.

Shri Eapur Simgh: May I know
whether the Government are aware
of any historical or contemporary
parreilc: o this collection of motor
wvehicles tax, except, of course, the
jeziya, the main purpose of which
is to humiliate rather than to collect
revenues?

Shri Raj Bahadur: I do not think
this question can be accepted that
way. I completely repudiate this

insinuation or suggestion made, This
is a legitimate tax for getting reven-
ues.

Shri Jashvant Mehta: It has been
said in the statement that the Govern-
ment of India have been trying to
persuade the State Governments to
agree to a ceiling on motor vehicles
taxation at 75 per cent of the prevail-
ling rates in Madras State. May I
know how many States have accepted
this formula?

Shri Raj Bahadur: As I have said,
the single-point taxation is between
two States, and it has been accepted
by all States and has been implement-
ed except in the case of two or three
South Indian States.
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Shri P, N, Kayal: Would the Gov-
ernment consider the proposal that
the tax-payers can pay their taxes

by post and do not personally have
to go to the offices?

Shri Raj Bahadur: Motor wvehicles
are taxed in many ways—by the
Central Government through certain

excise and customs duties, by the
State Governments, such as motor
vehicles tax, etc. and by the local

bodies also. I do not think that all
these can be paid by post.

Dr. L. M. Singhvi: What efforts are
being made to reduce the taxes on
transport vehicles in order that they
may compete with other means of
transport available in the country?
Is the Government satisfied with the
measures of rationalisation listed in
the statement laid on the Table of the
House or is there anything else
contemplated?
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Shri Raj Bahadur: The quantum of
tax to be imposed on motor vehicles
is entirely within the power and
authority under the Constitution vest-
ed in the States, not with the Centre.
We have been trying to persuade them
to rationalise with a view to minimise
the burden of taxation on motor
vehicles. So far as satisfaction of
the outcome is concerned, we are yet
making efforts and we will try to do
whatever we can
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[(a) No cooperative store in Delhi
had been given a licence for import
of dry fruits. However, the National
Agricultural Cooperative Marketing
Federation Ltd., New Delhi, was
given a licence for this purpose in the
year 1962-63 and goods were import-
ed in 1963-64.

{b) and (c). A statement is laid on
the Table of the Lok Sabha,

(d) No, Sir. The Federation was
allowed only a margin of 2 per cent
as profit.].
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